
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
AHMEDABAD BENCH, AHMEDABAD 

RA!MA /01A.[-TA./ 	 9 19 

Applicant (s). 

Adv. for the 
Petitioner (s). 

Versus 

Respondent (s). 

_Adv. for tha 
Respondent (s). 



U../447/90 

Coram : }jori'ble Mr. P.i. Trivdj 	: Vice Chairman 

iioLil b Ic r .R.C. j3hatt 	: judicial Member 

8/2/1991 

Heard Mr.D.F.min and Mr.?.S.Chapaneria, 

learned advocates tor the applicant and the respondents. 

Learned advocte for the respondents 	pointed 

out that there is a provision of appeal against the 

impugned order under &ule 10 which has rot been taken 

The applicant to exhaust the remeay betore 

seeking redressal from the Tribunal. He is at liberty 

to file his appeal which may be considered without any 

bar of limitation. The application is disposed of 

accordingly. 

(?,ij.Trjvecti) 
Judicial Member 	 Vice Chairman 


